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(c) The following additloll8 to UIe 
installed generating capacity are ex-
pected to be made during 1966-67:-

Bhakra Right Bank 
(Punjab Share) -
Indrapraatha Power 
SUtion 
(Pun;a b ehare) 
Diesel ,et 

408.0 MW 

62.S MW 
1.0 MW 

471.5 MW 

c:o..structloo of a B_1 for t)SE8()() 
Delerata iD 1956 

3659. Shrl Vishram Prasad: Will the 
1!inister of Works, Bousinr and Urbaa 
Development be pleased to slate: 

(a) whether it is a fact that a firm 
Of hoteliers were allotted land to cons-
truct a hotel to provide residential ac-
commodation of the delegates of 
UNESCO conference held in Novem-
ber, 1956; 

(b) it so, the terms and conditions of 
the agreement; and 

(c) wh"'n the building was complet-
ed? 

'!'be Minister Of Works, BollSiD&' 
and Urban Development (Shrl Mehr 
Chand Khaana): (a) Yea. 

(b) (i) An area of 5'46 acres was 
allotted at Rs. 2 lakhs per acre and an 
area of 0'86 acre at Rs. llakh per acre. 

(il) The Firm were to pay 10 per 
cent of the premium immediately and 
balance 90 per cent before 15th J an-
uary, 1956; Intere.t at 6 per cent per 
annum being charged on Lile 
amount remaining un-paid after 15th 
December, 1955. 

(iii) Apart from accommodation for 
conunon facilities like lounges, dining 
rooms, places of entertainment, awim-
IDing pool. shops etc., the hotel .... 
10 provide 200 rooms including aceom· 
IIlOdation required tor the reaident· 

stall, banda and entertainers ete. At-
least 100 rooms were to be completed 
by the 31st March, 11156. As a guaran-
tee for fulfilment of this condition, 
the firm were required to deposite a 
security Of Rs. 25,000, which was lia-
ble to forfeiture in the event of non-
compliance of tbl. condition. 

(iv) The firm were, subject to other 
municipal bye-law. being romplied 
with. permitted to_construct the hotel 
building to a height ot 109 ft. without 
any additional charge on account of 
premium or ground-rent. 

(e) In July, 1965. 

Rates of PUDjab Pow .... for Deihl 

1860. Shrl Yashpal Sinrh: 
8hrl ODkar Lal Be",.: 

Will the Minister of Irrtr.UoD l1li4 
Power be pleased to state: 

(a) whether it is a fact that the 
Government of Punjab have increased 
the rate of power supply from Bhakra 
to the Union Territory of Delhi; 

(b) if so, the reasons therefor; and 

(c) the action being taken in the 
rnatter? 

The MlIIlster of Irri/r.t1on and Power 
(Shrl Fakhruddln Ahme4): (a) No 
So far the Delhi Electric Supply Un-
dertaking has not received any Intima-
tion from the Punjab Government or 
the Punjab State Electricity Board re-
,arding any increase in the rates for 
the supply of energy from Bhakra. 

(b) and (c). Do not arls ... 
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